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IN THE CENTRAL ~DMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH
O.A. Nos, 234/88, 477/88, 486/88, 519/88 & 25/90.
DATE OF DECISION __20-9-1991
Kentilal H,Vaghela & Ors, _ ___ Petitioners
v_b?’f_'_/ R.Ss Dinkar, o Advocate for the Petitionerts)
Versus
The Collectcr of Central Excise & Respondent s.
Customs & Ors,
Mr.M.R.Raval for Mr.P.M.Raval,  Advocate for the Responacui(s)
\
CORAM .

The HorbleeMr. M.M. Singh, Administrative Memoer.

The Hon’ble Mr. .Santhana Krishnan, Judicial Memver,
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O.A.No, 234/88

Kantilal H, Vaghela,

Water Server (Casual Worker),

13/313, New Health Quarters,

Cpp. Meera Cinema,

Maninagar, Ahmedabad. esecs Applicant.

(Advocate:Mr, R.S.Dinkar)
Versus.

1. The Collector of Central
Excise & Customs,
"Custom House", Navrangpura,
Ahmedabad,

2, The Assistant Collector of
Central Excise, Division V,
Jivabhai Mansion,
Behind Ashram Rocad Post Office,
Ahmedabad. eess+ Respondents,

(Agvocate: Mr,M.R.Raval for
Mr. P.M. Raval)

O.A.No, 477/88

Yusufbhai Usmanbhai Malek,

C/o.Tejabaa's House, Hira Pole,

Patelwas, Makarba Village,

Near Sarkhej Roza,

Tal-City, Ahmedabad. ece.e Applicant.

(Agv>cate: Mr.R.S.Dinkar)
Versus.

The Chllector of Central Excise
& CQustoms, "“Custom House",
Navrangpura, Ahmedabad. ees.es Respondents.

(Advocate:Mr.M.R.Raval for
Mr. P.M. Raval)

0.A, N>, 486/88

ojkumar Natwarlal Datania,
LIG—].‘ K.K. Nagar'
Ranna Park,
Ghatlodia, Ahmedabad. ess++ Applicant.

(AdvocatesMr.R.S.Dinkar)

STy Versus.
~- 15;?*‘&
~. ,The Collector of Central
"Excise & Customs,
"Custom House®,Navrangpura,
,Ahmedabad - 380 009, ee... Respondent.

j &dvocate: Mr.M.R. Raval for
NGEIV {"# Mr. P.M. Raval)
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O.A.No, 519/88

Dahyabhai Nanjibhai Solanki,
Jai Chamunda-ni-Challi,

Ram Pir Tekra,

014 Wadaj,

Ahmeda.bad.

9 o o0

(A@vocate: Mr., R.S.Dinker)

Versus,

The Collector of Central
Excise & Customs,
"Custom House",
Navrangpura, Ahmedabad.

(Advocate: Mr,M.R.Raval for
Mro P.H. Raval)

O.A.No, 25/90

1, Raju C. Solanki,

2o Jivan S. VaSava.

The General Secretary,

Group ‘D' Officers' Union

Customs & Central Excise,

BarOda. R

(Advocates:s Mr, R.S.Dinker)

eeo oo

Versus,

1. Union of India
Notice to be served through
Secretary, Ministry of Finance
(Department of Revenue),
North Block, New Delhi.

2, Collector,
Central Excise & Customs,
Central Excise Building,
Rzce Course Circle,
Baroda,

¢ ec oo

;E;(Advocétsgur,M.R.Raval for

#.:; gr.?-“. Raval)

Applicant.

Respondent.

Applicants.

Respondents,

4€%
LI y
?§Z§3ff»¥—fﬁ‘o'A'234/88' 0.A.477/88,0.A.486/88

0.A.519/88 & 0.A.25/90

Pate: 20-9-1991,

Per: Hon'ble Mr,M.M.Singh, Administrative Member,

The asove matters came to be marked for ccommon

judgment by consent of learned counsel for both parties

as they were stated to involve similar reliefs on
oS
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similar premises, same laws and rules,

2 However, on perusal of the record we notice
that the facts and particulars of 0.A.25/90 are a
great deal different from the rest in that neither
the services of the applicants were terminated nor a
notice to that effect was given to them, We will
therefore first take up O.A. 25/90,

. Applicants Raju C.Solanki and Jivan S.Vasava,
General Secretary, Group 'D' Officers' Association,
Customs & Central Excise, Bar>da, filed C.A. 25/90
against letter No, I1I/31/16/88-Estt dated 26,12,1989
addressed by Collector, Central Excise & Customs,
Central Excise building, Race Course Circle, Baroda
to all his subordinate Assistant Collectors directing
them to terminate the services of 27 casual workers,
Reliefs prayad for consist of restraining the
respondents from terminating the services of 27
workmen members of the applicants® union, direction
to respondents to regularise the services of those
workmen who have completed 206 or more days of service
as casual labourers, payment toc these workers salary
equal to the regular employees and restraining
respondents from employing fresh casual workears
sponsored by the employment exchangé as replacement
of the 27 workmen, By direction dated 23.1.,90 of a
Bench of this Tribunal, status quo as on "today" till

furth=r orders was issu=d.

The substance of the respondents' reply in
 *§1ébove OA is that considering various court

2!
juégments on the subject of casual labourers,

: m;p,g a%?&Opriate Ministry issued revised guidelines for

5fegu1ating the services of casual labourers on the

basis of which detailed instructi-ns dated 26.12,1988
Mo
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(produced at Annexure R-2) were issued. These
instructions say that services of_casual labourers
who are engaged after 7.5.1985 without following the
employment exchange procedure are to be terminated.
As no orders of terminaticn have been issued, the
application is described as prematuré. It is also
averred that most of the casual labourers found
eligible have been appointed on regular group ‘D!
posts and only the ineligibles who have not come
through the employment exchange are proposed to be
terminated. It is alsoc averred that completion of
240 days or more of engagemept is only one of the
four conditions to be satisfied for regularisaticn,
the other three being minimum age, minimum educatisnal
qualification and engagement through the employment
exchange, It is further averred that the respondent
department is not an industry and Industrial Disputes

Act therefcre dces not apply.

5. The applicants have filed mo rejoinder to

the above reply.

6. The title of the ab>ve OA 25/90 shows that
the tw> applicants as General Secretary Group ‘D!

Officers' Union, Central Excise & Customs, Baroda,

havelf%\ed this application. The locus standi for

filing,Sﬂch application is derived by the applicants

“w.from:* ﬁhgﬁr, to quote from the applicaticn,

A\

sibility to sgfeguard the dinterests of its
members, who are Group 'D' regular and casual workers
employed in varicus offices of the Central Excise and
Customs Collectorate, Barcda"., Under Rule 4(5)(X) of
the Central Administrative Trirunal (Procedure) Rules,
1987, associations can file a single application
provided atleast one affected person joins as an’

applicant, There is no averment in the application



that any of the two applicahts are affected persons of
the impugned letter. The two applicants are therefore
not proper as applicants when seen in the light of

these Rules,

Te That apart, the impugned reference dated
26.12.89 is correspondence originating from Central
Excise & Customs Collectorate Baroda addressed to all
Assistant Collectors of Central EBxcise and Custcms
Collectorate and all Assistant Collectors, Qustoms
Vadodara Collectorate on the subject of recruitment

of casual workers and persons on dally wages - Review
of Policy - Regarding, reminding them of guidelines
issued by the Ministry of Personnel, Public Grievances
and Pensicns, Department of Personnel and ®raining,

in their office memorandum dated 7.6.88 as the
guidelines have not teen implemented by most of the
contreolling officers., One such guideline is that the
services of casual workers engaged after 7,5,1985
without following the employment exchange procedure
are to be terminated and the list of such perscns in
the Collectorate was alsc annexed to the circular., The
circular ended by saying that all cases of appointment
of daily wages staff working in the charges of the

of ficers to whom the impugned letter has been addressed
be regul ated in accordance with the instructicns and
any arrears arising out of the implementaticn may be
paid to the ccncerned wherever necessary. There are
other instructicns in this circulesr with regafd to

1y off to be given from 7.6.1988 which is the date
ofi@%sue of Department of Perscnnel and Public

Gricvance and Pension's guidelines dated 7.6.1988.
a7 ¥
s

8, It is alleged by the applicants that the

termination orders have been issued without giving any

h, - GL—/\

——————
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pnotice to the individual workmen, But no such
termination orders pursuant to the issue of the
impugned letter have been produced or shown to us,

No doubt guideline in para 5 (iii) of the impugned
letter is that the services of persons engaged after
7.5.1985 without follcwing the employment exchange
procedure are to be terminated and the list of such
persons also annexed. But the instructions do not

say that the services are to be terminated without
following the provisicns cf the law and the rules

for such termination. This instruction has been
issued, as menticned in para 5 of the impugned letter,
after a committee examining the matter relating to
engagemént of casual workers and jobs for which they
are being employed determining whether the work is of
casual nature or mot making its recommendatiocn to the
Ministry which, when accepted, came to be communicated.
Under section 19 of the Administrative Tritunals Act,
1985 (hereinafter the Act) a person agcrieved by any
order can make an application to the Tribunal for the
redressal of his grievance, As no such order is shown
to have been made in the case of the 27 persons figur-

ing in the list annexed to the impugn=d letter, infact

ievance about which redressal can be scught by

of the -‘iniStrative Tribunals Act, 1985, has arisen

4

\‘?; even to ahy >f the perscns who figure in the annexure

.4!;%uch less tc the applicants herein who have failed to
‘shjw that any of them are going to be affected by the
impugned letter and its annexure. Thus the applicants
therefore have no cause »f action firstly because no
order has been issued affecting the services of any
employee and secondly because none of the applicants

figurs in the annexure, The further allegation that
[ L S



the order has been issued without giving any notice to 1
the applicant is baseless because the applicants have
failed tc produce copy of such order and have therefore

failed to substantiate the allegaticn. s

é. Thus we are of the view that the impugned
letter gives no proper cause for redressal of grievance
through legal acticn to the applicants and therefore
there is no ground to allcw the application with reliefs
prayed on unsubstantlated allegations of actual
temination. The impugned letter is of the nature of

a policy decision yet toc be implemented by issue of
orders, if at all pursued tc that stage. We, with great
respect, are of the opinion that corresp-ndence
containing commnicaticn of policy decision or exchange
of views of the concerned official functicnaries on a
pclicy under ccnsideration or even decided cannot be
impugned under the pr@®visicns of the Act and applicants
who have failed tc show that they are going to be
directly affected if the policy decisicn is implemented
have absoclutely no locus standi to file an applicaticn
in this Tribunal. S» far as the relief of ragularisa-
tion of the 27 persons figuring in annexure is concerned,
their regularisaticon has tc depend on the eligibility

of the persons to appointment on a regular post and in
case the number of such persons waiting happens to be

larger than the number of posts available, they have tc

and in a queue anc¢ wait fcr their turn. The direction

5rt regul arisation can be ccnsidered for issue only when
A

\ {
ig;zs shown that the appliamnts are eligible to holad

fij@; lar posts and that posts are available for the
“llihisn purpose. The applicants have failed to produce material

g
to support such claims and congentions,
oM~
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10, The application is therefore without merits
and is liable to be dismissed and the rule to be vacated
forthwith, We hereby do so but without any order as to

costs,

p | B Coming to the remaining original applications
the particulars regarding each applicant are capsulised

below, LI

124 In O.A.No,234/88 applicant Kantilal H. Vaghela
who started work on 4.2.83 and was terminated on
30.3.88 without any notice continued in service as a

result of interim relief,

13, In O.A.N>,477/88, applicant Yusufbhal Usmanbhai
Malek vho started work on 1.9.1987 and was terminated on

21,7.88 without any notice was given nc interim relief,

14, In O.A.Nc,486/88 applicant M.N. Datania, who
started work on 25.8.86 and was terminated on 21.7.88
with>ut any notice continued in service as a result of

interim relief,

15, In 0.A.No.519/88 applicant Dahyabhai Nanjibhai
Solanki who started work on 27.5.1986 and was terminated =~
without notice on 20.7.88 continued in service as a

result »f interim relief, S

24s, according t> Mr. R.S.Dinkar, learned counsel

“Q licants, each of the applicants having put in

ngikb/'ays of engagement within 12 calendar months
';“»;ﬂbfféthe date of termination »>f each their

without following procedure laid down by the law is
illegal. He submitted that the Departwent of Perscnnel
and Administrative Reforms in its office memorandum dated

26.10,84 c-py of which has been produced, laid down that
L E s

[
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the period of 240 days of service for regularisation
was fixed on six days week being observed in Central
Government offices but for organisations which changed
over to five day week, casual workers may be
considered for regular appointment to Group ‘D' posts
if otherwise eligible if they have put, in two years
of service as casual workers, 206 days of service.

In his submission, Central Excise & CQustoms Department
observes five days work week and therefore 206 days

of encagement in two calendar months will qualify

each of the applicants for regular appointment to
group 'C' posts. He also referred to the contents

of Government of India, Central Board of Excise &
Customs letter No., 12034/23/91-Ad4.III1 B dated 24.4.91
addressed to the Collector of Central Excise,Ahmedacad
>n the subject of £illing up of posts of group ‘D'
Sepoys in Central Excise, Ahmedabad by which three
ways of fillinjy up the posts, namely (i) by inter-
collectorate transfer basis in a phased manner;

(ii) in accordance with the recruiltment rules
conserving ressrvation quotas; and (iii) by regularis-
_ing services of casual workers in accordance with
instructions dated 15.4.91, have been mentioned.
Instructions in reference of 15.4.91 are that casual
workers recruited before 7.6.88 and are in service

on the date of issue of these instructions be

;is. ~ Mr.M.R.Raval, learned counsel /for the

“ respondants, argued that the cause >f action in case
of the applicant ar>se on 207th day on completion of
206 days and the application filed after five years
is time barred and some >f the applicants not

educati-nally qualified an?ﬂone even illiterate and
o




that the applicants have to first exhaust their remedy
in an Industrial Court instead of this Tribunal as
Industrial Disputes Provisions are invoked though he

submitted that the department of Excise and Customs is

not an industry. e

18. Mr. Dinkar for the applicants fairly conceded
that in case any of the applicants are not educationally
qualified they may not be regularised in service but
even those who are not educationally qualified cannot
be terminated 1illegally and applicants working as
sweeper, even if there is no scheme for relaxation of
educational gmalification in their case, can be
considered for some posts for which their qualifications
may be suitable, He submitted that regularisation
should be ordered with effect from the date of
app>intment or alternatively from the date the

applicants completed 206 days of engagement.

19, The line taken in the respondents' repliss is
that the applicants were paid on daily wage basis on

the days they attended their job excluding Sundays and
holidays and thsy were not appointed for any specific
work for Group D employees and were paid from contingency

and were not on regular establishment. It is further R

,f”'fr""‘?w; 18 'AR(‘;}“
47 averred ‘ehat such of the applicants as are not '
r P,
educationar‘y qualifisd cannot be regularised and they

£z | §
?;w\ cannot even, be appointed in visw >f circular of the

~21 :femtral B%Prd of Excise & Cust-ms dated 11,11,76 which
'Lﬁgifﬁdﬂhn primary standard as minimum qualification,
The respondents also aver that the applicants were
appointed without written osrders as casual w-rkers on
different dates from 4,2.1983 onwards and that the
applicants being juniormost, when regular candidates

Iy

were appointed, they were askid not to come for work,
F ~
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So far as regularisation is concerned, personSs senior
to applicants eligible and suitable have to be
considered first for regularisation and not the
applicants, Applicants in C.A.No,477/88 and C.A.No,
486/88 engaged on 1.9.87 had not even completed two T
years of service upto the date of their termination.
The respondents deny that the requirement of sponsorship.-—
througsh Employment Exchange for purposes of regularisa-
tion was being waived every now and then as alleged by
the applicants. The common argument in all cases
appears to be that as properly recruited candidates
became available, the services of the applicants came

to be terminated.

20, In the applications, reliance has been placed
on the judgments reported in Randhir Singh VggUnion
of India, AIR 1982 SC 879, D.S.Nakara & Ors. Vs,Union
>f India, AIR 1983 SC 130, Surendra Singh & Anr. Vs.
The Engineer-in-Chief, CPWD & Ors., AIR 1986 SC 584
and U.P. I.T.Contingent Paid Staff Welfare Association
Vs. Union of India & Ors,, AIR 1988 SC 517, for claim
of payment of wagas equal to the salary of a regularly
appointed and breach of Article 39(d) of the
Constitution of India by such denial is alleged.
Judgment in this Bench in O.A.N>,287/88 is also relied
upon. In 0.A. 287/88 of Ahmadabad Bench decided on

gggﬁ??$%% 18.4.90, five of the applicants engaged under Collector
oL —~—~=J0N
e .

4%?’ i{?ﬁpf Central Excise & CQustoms, Ahm=dabad from various

[ . %%

" \'dates between 3.4.86 & 30.4.87 and allowed to work for

> 1§3re than a year were orally terminated without any

,f'notice and the Tribunal holding that the same was
violative of principles >f natural justice ordered
reinstatement of the applicants but without backwages
which were to be decided by the respondents on

representation of the applicants regarding whether thsy
e, bx el
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%mmmnfthe resp-ndents recruited them >therwise than through

were gainfully employed or not elsewhere., Randhir
Singﬁ's case, supra, is on the subject of equal pay

for equal work though not a fundamental right is held
as deriving from a total consideration of the provisions
of Articles 14 & 16 4n the light of the preamble and
Article 391d) as a Constitutional goal. In D.S.Nakzra's
case, supra, pensions have also been brought under the
principle -f equality for calculation. In Surinder
Singh & Ors.case, supra, the doctrine of equal pay for
equal work is held as required to be &applied to the
persons employed on dally wage basis also and they
theref-re held entitled to same wages as are paid to
the similarly employed other permanent employees in the
aepartment who Go identical work. In U.P. Income Tax
Contigent Paid Staff Welfare Associstion case, supra,
employees found to be working on daily wages for nearly
eight years »r more were, in visw of Supreme Court
decision in P & T Department Vs, Union of India, AIR
1987 SC 2342, directed to be paid wages at the rates
equivalent tc minimum pay in pay scale of the regularly
employsd wcrkers in the corresponding cadres and a

scheme on a rational basis for abs-rbing such employees

_who have been c¢ontinuously working for more than cne

alsc directed to be peepared. The further general
1ins: 'taken in rejoinders is that it was for the
re5pquants to follow proper procedure for appointments

and it was therefore not the applicants' fault that

the Employment Exchange. It is also allegad that six
psrsons recruited through Employment Exchange were not
by way of replacement of the applicants as letters of
appointment of new appointees were issusd on 23,3.1988
and the new appointees were expected to join thereafter

whereas the services of the eppli ants were terminated
| L —



much after., It is also alleged that new appointees also
are not regularly recruited persons but are appointed as
casual workers whose services are also being terminated
by the respondents and one of the new appointees, namely
R.S.Rathod, has been intimated that he was employed only
for a period of five months, This example is also relied
upon to allege that the modus operandi of the respondents
not to allow employees to complete required number of
days of enjagement for regularisation of the services
amounts to thelr exploitation by the Government -f India
which is disapproved in the Suréndra Singh case above.
The rejoinders also allege that the respondents have
again called for the names of 150 candidates from the

Sub Regional Employment Officer, Ahmedabad, for
recruitment of casual workers in various ~ffices through
letter dated 9.5.88 and as the number of candidates

called is thrice the number of vacancies, it is clear

that 50 vacancies exist. It is alleged that becauses the
instructions required placing responsibility on the
concerned officers for recruitmesnt of casual labour
otherwise than thr-ugh Employment Exchange, termination of
service to av id responsibility has been resorted to.

The actions ar ' alleged to be violative of Articles

14,16,19(1) (g) & 39(a) of the Constitution of India.

21. The respondents say that applicants engaged

.‘:«\% after 7.5.85 could not be considered for regularisation

aﬁd 28 casual workers engaged prior to this date have

begn regularised, Respondents selected six persons

,"‘,% )

tﬁqpugh Employment Exchange and gave them appointment on
‘”5’v ious dates in March and April 1988 as caBual workers

.‘}“’

on temporary basis, Names of applicants not sponsored
by the Employment Exchange could not be considered. As
persons regularly selected came to be appointed, the

applicants' services became not pequired and therefore
[ \ i__/\




the same were discontinued.

22, No service rules applicable to the applicants
and terms and conditions of their initial appointment
have been placed bef-re us by either of the two parties,
However, instructions of Government of India and of the
Board of Central Excise and Customs issuad from time to
time on the subject of dealing with the cases of daily
wage employees bec-ming eligible for regularisation and
casual employees engaged without reference to employment
exchange have been produced by the applicants, Some of
instructio-ns also contain a warning, for example an
instruction dated 10.10,.83, that no appointments should
be made in future without making a reference to
employm=nt exchange and for irregularity in this regard
responsibility should be' fixed and appropriate
departmental action should be taken against the
Therefcre
official concerned.zthe submission of the learned
counsel for the applicants that services of the
appl icants were sought to be dispensed with in order to
estape responsibility does not seem to be farfetched.
Except for one applicant who was endaged on 4.2.83
before the date of these instructions, the dates of

engagement 1.9,1587, 25.8.86 and 27. 5.86 of the rest

A’“ m.~

Q“of the ;;%L}cant= herein give the impressicn that
“these instru&tlons were not implemented. ©Cne of the
. averments 3fsthe respondents is that the applicants

fwere pot regruited through reference to the employment

«Hangas” Instructicn No. 12034/152/88-Ad.III B of

15.4.51 placed bef-re us als» has the f-llowing to say

‘which is relevant fcr the cases »f the applicants

herein as all cf them were recruited bef-ore 7.6.58

 though one »>f the applicants (of J.A.No. 477/88) not

in service on the date 15.4,51 of the issue of these

instructicns as he was not arategted by interim relief
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and, unlike the cases of the other three applicants
who were protected by interim orders and therefore

continued in service, could not continue in service.

"2. The matter regarding regularisation of

casual workers in relaxation of upper age limit a

and Employment Exchange procedure was taken up
with the DP & T, That Deptt. have agreed as a

one time measure to the regularisaticn of those e

casual workers in relaxation of upper age limit
and Employment Exchange procedure who were
recruited bef-re 7,6,.88 and are in service on
the date of issue of their instructicns. A
copy of general orders issued by Dept. of
Perscnnel and Training vide their O.M.No.49014/

(c)
4/90 Estt./dated 8.4.91 is enclosed. Accordingly
all the eligible casual workers may be
regul arised,

3. It may kindly be ensured that the recruit-
ment of casual workers in Centgal Govt, cffices
may be regqulated strictly in accordance with

the guidelines contained in Department of
Personnel & Training's 0.M.No.49014/2/86-Estt(C)
Dated 7.6.88., Cases of neglect of these
instructions will be viewed very seriocusly and
suiable action will be taken against the
defaulters, Compliance reports may be sent to
the Board in due course,”

As all the orders of terminatiocn were allegedly issued
without any pricr notice to the concerned applicants
which allegation is not denied and in fact by the
implicaticns of the averments in the replies admitted,

the orders of termination are lizkle toc be struck down

Ty S

-5*fé§xbad as per the ratio of the decision in this Bench

ufgaNo. 287/88, supra, being violative of principles
of ﬁatural justice. When the orders are struck gown
as /bad, the applicant of No. 477/88 will be entitled
;ﬁﬁfg reinstatement from the date of his termination and
therefore to be taken as having continued &nd

continuing in service,
b.\ ‘ ‘.‘_ \j,,..u



23, Regarding the prayer of regularisation and

payment accordingly, it emerges from the instructicns

of the Government of India and the Board of Central

Excise and Customs that instructisns on relaxation as

in reference of 15,4.91, supra, have been issued. The

respondents will theref -re have to consider the cases

of all the four applicants of the four OAs in accordance
rules and laws

with the latest instructiong/on the sunject which mey be

applicable to the casual employees of the category of

the applicants,

24, In view of the ab-ve, the remaining four

applications are allowed to the extent of our following

dérections

(1) Orgders of terminaticn of service of
applicants Kantilal H. Vaghele (of C.A.No,234/88
M.N. Datanis (of C.A.No,486/88), Dahyabhai
Nanjibhai Solanki (of C.A.No.519/88)are quashed
and set aside and rule in case »f each of them

made absclute,

(i1) Order of termination of service of
applicant Yusufthai Usmanbhai Malek (of C.A.
‘f”§g No. 477/88) is quashed and set aside from the
 ? date ~f the termination cf his service,

llector ~»f Centgal Excise and Customs, Ahmeda-

bad is directed tc reinstate him in service
within thirty days of his receiving a copy of
this order. As regards backwages from the date
of termination upt-> the date of reinstatement,
the Collector of Central Excise and Custcms,
Ahmedabad shall tzke decision about the same
as per rules on the applicant making, within

a pericd >f three months of this order, a

representaticn to the Collect>r regarding
S
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whether he was gainfully employed elsewhere.
This decisisn shall be taken by the Collector
within three months of his receiving the

representation,

Wﬁ. 5. 0.A.No, 25/90 is disposed of as per our order

1nx§@ra 10 above.

There are no orders as to costs,

sd/- ‘ sa/-
( s.Santhana Kraishnan ) ( MM.Singh )
Judicial Member Administrative Member

Fhetl
Seleah) \
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